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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 3, 1991/ Agrahayana
12, 1913 (Saka)

The Lok Sabha met at
Eleven of the Clock
[MR SPEAKER in the Chair
ORAL ANSWERS TO QUESTIONS
[English]
Pending Developmental Projects
*164. SHRI MORESHWAR SAVE:
SHRI HARISINH CHAVDA:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the number of development projects
pending for approval with the Government
under the Forest (Conservation) Act, 1980,
State-wise and project-wise;

(b) since when these are pending; and

(c) the measures taken for their early
clearance?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMLA NATH): (a) and (b). A
statement is laid on the Table of the
House.

(c) Detailed guidelines have been is-
sued by the Central Government to stream-
line processing of proposals under the For-
est (Conservation) Act, 1980,
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SHRI MORESHWAR SAVE: Hon'ble
Speaker, Sir, | would like to know whether
the Chief Minister of Maharashtra has re-
quested for relaxation of orders of Forest
(Conservation) Act, 1980 so that several
irrigation, power as well as development
works are not obstructed.

~ Secondly, has the Bombay Environ-
ment Action Group is demanding that land
recorded as ‘Zudpi jungle’ should be treated
as forest? | would like to know through you
about the Government's approach to this
issue as far as Vidarbha area of Maharash-
tra State is concerned.

SHRI KAMAL NATH: Sir, from time to
time, there have been requests from the
Maharashtra Government and other State
Governments also with regard to expedi-
tious clearance. | have recently visited
Bombay and held detailed discussions with
the Forest Minister and Forest officials. A
large number of proposals in Maharashtra
State have been cleared in the last three
months. | think, it was a fortnight ago. Only
nine proposals under the Forest (Conserva-
tion) Act are pending in Maharashtra State.

With regard to Zudpi jungle, this was
also one of the points during the discussion
which was held with the Maharashtra Gov-
efnment.

| also visited Nagpur in the Vidarbha
area where this problem is very relevant.
There is now some kind of solution in sight
with regard to Zudpi jungle. | am waiting for
adetailed proposal with regard to a solution
of the Zudpi jungle problem in Maharashtra.
As soon as | have the detailed proposal from
the Maharashtra Government, we shall
consider it.

SHRI MORESHWAR SAVE: My sec-
ond supplementary is whether the national
land use policy has been finalised. If not,
when is it likely to be finalised?
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SHRI KAMAL NATH: Land use comes
under the Ministry of Agriculture as per the
Rules of Business.

[ Translation)

SHRI HARISINH CHAVDA: Mr.
Speaker, Sir, the hon. Minister, in his reply,
has given the figures in a manner which
reflects that his department is quite efficient.
Only 112 projects for a period of month have
been shown as pending for approval. But
the total picture that has been depicted is not
in consonance with the actual situation. |
have got a document despatched by the
Government of Gujarat to the Central Gov-
ernment on July 10,1991 seeking approval
for a project, but it has not been approved so

‘far. This statement reflects that the project

has been approved. People in Banaskantha
district have been facing a great difficulty
due to this.

[English]

MR. SPEAKER: This is aquestion relat-
ing to the entire country as such. Please
come to that.

[Translation}

SHRI HARISINH CHAVDA: Mr.
Speaker, Sir, | am doing nothing that asking
question.

[English]

MR. SPEAKER: That is not allowed
(Interruptions).

[ Translation)

SHRIHARISINH CHAVDA: | would like
to submit to the hon. Minister that | have got
the paper having figures provided by them. it
states that only 103 trees are there on 16
hectares of land and yet the project has not
been approved so far due to which works



17 Oral Answers

relating to construction of roads and irriga-
tion projects could not be undertaken. The
development works have come to a stand-
still.

MR. SPEAKER: Please come to the
question, otherwise | will disallow it.

SHRI HARISINH CHAVDA: Mr.
Speaker, Sir, | would like to know as to when
the approval was given in Banaskantha dis-
trict and when the project of laying the drink-
ing water pipe line passing through
Radhanpur and Santalpur was approved
and whenthe permission for cuttingthetrees
on the road side plantation was given; if not,
when the approval will be given? Sir, my
second question is

MR: SPEAKER: Second question is not
allowed.

[English}

f you have the information, give it.
Otherwise, send it in writing to him.

SHRIKAMAL NATH: | have already laid
the details about the pending projects on the
Table of the House. If there is any other
detailed information that the Member likes to
have, | would certainly give it to him.

SHRI K.P. SINGH DEO: The hon. Min-
ister's reply indicates that there are 206
projects which are pending clearance. It is
revealing that most of the projects pertain
either to mining or transmission lines, power
projects and irrigation. What is the level of
the body which clears them? What is its
composition and what is the normal time
taken to clear such projects?

SHRI KAMAL NATH: There is a proce-
dure laid out in the Forest Conservation Act.
As [ have stated, the number of cases which
are pending for over six months is only three;
between three to six months, the number of
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case if 42, between two and three months,
the number is 11, between one and two
months, the number is 38; and cases pend-
ing for less than one month are 112. As per
the procedure there is an Advisory Commit-
tee and this is streamlined now. All forest
cases involving forest land of less than 10
hectares are not referred to the Advisory
Committee. For forest land of one hectare
and below, which mainly relates to-school
buildings and minor things, these are settled
at the regional office in the headquarters.

SHRI K.P.SINGH DEO: My question is
not answered Sir.

[ Translation)

SHRI VILAS MUTTEMWAR: Mr.

-Speaker, Sir as the hon. Minister has stated,

itis a separatething thatthe irrigation project
is not covered under the Forest (Conserva-
tion) Act, but there are a number of Zudpi
jungles in Vidarbha region and the hon.
Minister has stated that these are being
removed. But, Mr. Speaker, Sir, | want your
protection that Zudpi jungles are only in
Vidarbha region and not in any other state in
the country and thus no project has been
pending for approval due te Zudpi jungles. |
would like to know as to why injustice is being
done only to Vidarbha?

SHRI DIGVIJAYA SINGH: They are in
Madhya Pradesh also.

SHRI VILAS MUTTEMWAR: There are
no Zudpi jungles In Madhya Pradesh. The
hon. Minister has cleared the projects of that
state. No project of this state has been
pending for approval due to this. Why is then
injustice being done only to Vidarbha region
alone?

{English)

MR. SPEAKER: This is a peculiar ques-
tion. If you can answer, you may.
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[ Translation)

SHRI KAMAL NATH: Mr. Speaker, Sir,
1 would like to assure tha hon. Member that
no injustice has been done to Vidarbha. He
was present in the meeting that was called

for the purpose.

SHRI SURYA NARYAN YADAV: Mr.
Speaker, Sir, | would like to know from the
hon. Minister as to how many projects have
been sent by the Bihar Government in 1989-
90 and 90-91 for seeking approval, and how
many of them have been lying pending and
whether the Government would approve
them on priority basis?

SHRI KAMAL NATH: Mr. Speaker, Sir,
the matter will be taken into consideration. |
have given the information of ail the cases of
Bihar pending with the Central Government.
f the hon. Member refers to a particular
project, it would be considered at the earli-
est.

SHRIDIGVIWJAYA SINGH: Mr. Speaker,
Sir, | would like to submit about the pendency
shown by the hon. Minister that the general
impression is that all the cases ere kept
pending for approval only here, whereas the
reality is that the cases are notdispatched by
the State Governments. Hence, | would like
to know from the hon. Minister that since the
cutting of trees does not matter much in
construction of roads, digging of canals and
laying ot transmission lines of upto 11 KVA,
will the hon. Minister think over it and issue
orders for the decent-realisation of this work
at regionai office stage?

(English]

SHRIKAMAL NATH: As | said just now,
we have already taken adecision and itis on
line that all cases involving less than one
hectare land are handled at the regional
office stage whereas the cases involving
less than 10 hectares are not referred to the
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Advisory Committee. According to a review
done by me, nowhere there Is delay. The
delay is occurring because cases are not
sent to Delhi and it has become a standard
excuse, a standard practice to say that For-
est Department’s clearance has not been
obtained. Whereas in reality, | would like to
convey this, through you, to the House that
cases do arrive here and they usually arrive

with incomplete details and improper formu-
lations.

SHRIAMAL DATTA: Sir, the forest cover
of Indiahas nowbeen depleted to only 23 per
cent of what normally it should be. That is
what the satellite picture has shown us. Will
the hon. Minister be able to explain whether
while examining the project under this Act,
they actually find out whether there is any
forestdepth oris it only normally aforest land
because that will considerably lighten their
work and they will not be guilty of ailowing
trees to cut because there were no trees at-
all?

SHRI KAMAL NATH: The recorded
forest area in the country is 75.18 million
hectares which is 22.8 per cent; the forest
cover is 64.01 million hectares which is 19
percent. Thegood forest cover which has 40
per cent density and above is 37.8 million
hectares which is roughly 11 per cent.

The rate of denudation has been re-
duced from 113 lakh hectares in 1975-82 to
47,000 hectares. The good forest cover with
acrown density of 40 per cent has increased
from 36.1 million hectare to 37.8 mililion
hectares.

The satelliteimagery comparisons which
have been done between 1981-83 and 1985-
87 have shown Increase in the forest cover.
This increase is not necessarily in the dense
area. So, the picture is not as good as it
should be but it is also not as bad as it is
being made out to be.
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[ Translation}
Adult Education Centre

*165. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state:

(a) whether any Committee has been
constituted for improving the condition of
Adult Education Centres;

(b) if so, the details thereof alongwith
the recommendations made by the Commit-
tee, if any; and

(c) the action taken by the Government
on these rocommendatbns?

[English)

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) The Central Government has
not set up any such Committee.

(b) and (c). Does not arise.

[Translation)

SHRI RAJENDRA KUMAR SHARMA:
Through you, ! would like to draw the atten-
tion of the hon. Minister towards the gravity
oftheissue as itis related to the ruralregions
where 80 percent of the total population live.
Under Article 45 of the Constitution, | would
like to submit that as per the information

available at the moment..... (Interrup-
tions)
MR. SPEAKER: The committee you are

referring to has not been even constituted.

SHRIRAJENDRA KUMAR SHARMA: |
am seeking the information about that.....

{Interruptions)
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Oral Answers 22
[English)

MR. SPEAKER: Al this is not gning on
record. Please be careful about it.

[Translation]

SHRI RAJENDRA KUMAR SHARMA: |
would like to submit to the hon. Minister that
in December last year the then Minister Shri
Raj Mangal Pandey had regretted that
whatever information about the adult educa-
tion was being provided to the Central Gov-
emment was not based on facts. Centres
there are not working properly. Some people
are misusing the funds. In view of the infor-
mation which then Minister released to the
Press, it is very much essential to constitute
a committee in this regard. Will the hon.
Minister provide the information tothe House
as to when the committee will be consti-
tuted?

MR. SPEAKER: Are you going to con-
stitute the committee?

SHRIARJUN SINGH: Mr. Speaker, Sir,
| have informed the House about the factual
position. Both the allegations that the com-
mittee was not constituted and the progress
was not evaluated are untrue. The basis of
the information provided by the then Minister
lastyear is that wherever the projact is being
implemented, its progress has been evalu-
ated. Nos separate committee has been
constituted for the purpose, but the evalu-
ation has been made. On the basis of that
evaluation, the corrective measures have
been taken and are being taken and that is
the source of information, the then Minister
provided to the House.

SHRI RAJENDRA KUMAR SHARMA;
Mr. Speaker, Sir, the utility of the committee
will be in the sense that in Uttar Pradesh
during the last eight years.... (Interruptions)

MR. SPEAKER: I is not the way of
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asking a question. You will have to ask about
original que_stion.

SHRIRAJENDRA KUMAR SHARMA: |
would like to submit to the hon. Minister that
eight directors were transferred during the
last eight years in Uttar Pradesh due to
which adult education programme was ad-
versely affected. Generally those officials
who have just one or one and a half years’
sarvice before retirement are appointed there.
The importance of this programme is not
being realised. The hon. Minister must be
aware of the prevailing situation inthe states
in this regard. Government figures show 46
percent literacy in Uttar Pradesh, whereas
the actual literacy is just 26 percent in the
State. | would like to know from the hon.
Minister that keeping these factors in view
whether an important committee will be
constituted to give a proper direction to the
adult education programme?

SHRIARJUN SINGH: As | have already
informed the Housethat the evaluationofthe
programme is being done very carefully by
prominent institutions of the country every
year. It is true that in several states the
progress has not been made as was ex-
pected. There are no two opinions about it. |
invited the Chief Ministers of the States and
their representatives from 16 to 20 of this
month and directed them to find out the
loophoies in the implementation of National
Literacy Mission and also to take measures
to overcome them on behalf of the Central
Government. You can well understand the
importance of the programme from this.

[English]

SHRI ANANDGAJAPATI RAJU: Mr.
Speaker, Sir, | would like to know from the
hon. Minister that so much emphasis was
made on Operation Blackboard and so much
of funds were allocated towards education,
then why is that adult education is not getting
proper treatment?
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SHRI ARJUN SINGH: Operation Black-
board is a different scheme.

MR. SPEAKER: It does not arise out of
this question.

[Translation)

SHRI CHANDRA JEET YADAV: Mr.
Speaker, Sir, the hon. Minister agrees that
iliteracy is a national problem. Despite the
fact that sincere efforts were made and
severalcentres were opened toprovide adult
education, the reality is that two third of the
total population is illiterate even after 45
years of independence. Women in particular
are illiterate. The percentage of literacy
among the rural women is just 17. Inspite of
the fact that sincere efforts are being made
and annual evaluation is also being made;
the actual situation is very deplorable. Will
the Government chak out a special pro-
gramme or constitute a committee to take
effective measures sothatthe situationdoes
not deteriorate further?

SHRIARJUN SINGH: Mr. Speaker, Sir,
| would like to submit that | agree with Hon-
ourable member that much is left to be done
inthis direction, yet it would be wrong to hold
that nothing has been achieved even after
such efforts. Much progress has been made
in this direction as is evident from the fact
that many districts in different states have
been declared fully literate. It is true that
progress has not yet been made at a desir-
able pace taking into account the gravity of
situation. The vital question is to find out the
ways and means o accelerate the pace of
progress and to remove the shortcomings.
We would like to discuss and analyse the
efforts made inthis direction with the honour-
able Chief Ministers. Since these projects
are being run directly by the states so if at
any level it is considered desirable, a com-
mittee shall also be constituted in this re-
gard.
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SHRIMATI KRISHNA SHAHI: Mr.
Speaker, Sir, through you, | would like to
know from the Honourable Minister whether
an enquiry would be conducted into the
accounts of voluntary organisatlons to which
grants have been given and whether all the
adult Education Centres are being run for
which financial grants have been sanctioned
to the voluntarv organisations.

SHRI ARJUN SINGH: Mr. Speakaer, Sir,
the attempts made through these adult
education centres have not been found
enough and satisfactory. Therefore, instead
of concentrating on centrebased approach,
a mass based approach has proved suc-
cessful and voluntary organisations have
contributed to it in a big way. A conference of
all social Welfare organisations was held a
fortnight back and it discussed their prob-
lems. | would like to inform the hon. member
that if it comes to our knowledge that such
and such organisation is a fake one, we will
definitely take action against it.

(English)

SHRIMATI MALINI BHATTACHARYA:
The National Literacy Mission which was
started in May, 1988 has since that time
somewhat changed its approach; and
whereas earlier it had proceeded on a centre-
based approach, now we are told that the
approach changestototal literacy campaign
with area-based, time-bound literacy cam-
paign. Now, | would like to know, with this
new approach, how are the already existing
adult literacy centres going to be utilised? |
also want to know what is the time frame
within which this total literacy compaign is
supposed to be completed and what is the
machinery that is being contemplated for
monitoring this total literacy campaign?

SHRI ARJUN SINGH: It is a fact that

AGRAHAYANA 12, 1913 (SAKA)

Oral Answers 26

since this Mission was launched on S5th May
1988, the approach has changed, as the
hon. Member has said; and that is why | am
saying that this evaluation that is being done
every year is only for the purpose of finding
out any discrepancy falls in approach or any
other thing that may come up. And | would
like to inform the hon. Members that since
this is a programme in which all the people in
the country have got involed, it is one of the
heartening aspects; even many Members of
Parliament, Legislators are directly involved
in the propagation of this programme. And |
amquite sure thatthis mass-based approach
will yield results and we hope to achieve our
target by the end of this century.

DR. B.G. JAWALI: There have been a
lot of complaints by the people that the whole
scheme of adult education is more of a fraud
than the utility. Is the Government aware of
this fact; if so, what action the Government
proposes to take?

SHRI ARJUN SINGH: | don't think we
can say that there is a total fraud. lf there are
misdemeanours, they will be found out and
dealt with.

[ Translation]

SHRICHHEDI PASWAN: Mr. Speaker,
Sir, through you, | would like to know from the
hon. Minister, who is also the leader of the
House that just as an adult education pro-
gramme is being implemented to educate
the illiterate people, similarly, whether any
programme is proposed to be implemented
to impart practical knowledge and character
building to the L.A.S. and IPS officers who
consider themselves to be super human
beings?

[English)

MR. SPEAKER: This question is disal-
lowed.
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Functioning of all india institute of
Medical Sclences, New Delhi.

*166. DR. ASIM BALA: Will the Minister
of HEALTH AND FAMILY WELFARE be
pleased to state:

(a) the steps taken or proposed to be
taken to revamp the functioning of the All
India Institute of Medical Sciences, New
Deihi;

(b) the reasons for not implementingthe
new assessment promotion schemes for its
faculty members; and

(c) the time by which these are iikely to
be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDHARTHA): (a) to (c). A statement is laid
on the table of the House.

STATEMENT

(b) The AIIMS have in the recent past
taken many steps iike procurement of latest
equipment, construction of new buildings,
strengthening of various Departments and
Centres for improving its functioning in order
to provide better patients care, medical re-
search, and upgrading the quality of re-
search. It is planned to restore its referral
character by constructing Screening OPD
which will not only enable senior faculty
members to pay more attention to difficult
cases but also to devote more items to
teaching and research. Itis also proposedto
furtherimprove the facilities in the Vliith Plan
by removing the existing inadequacies of
accommodation, equipment & staff and
providing the latest state of the art diagnostic
tools like Magnetic Resonance Imaging
(MRI).

(b) and (c). as regards the Assessment
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Promotion Scheme, the matteris under active
consideration of the Government and final
decision is likely to be taken shortly.

DR. ASIM BALA: Is &t a fact that a
Committee has been constituted to look into
the promotion prospects of the faculy
members of the All India Institute of Medical
Sciences ? (Interruptions)

MR. SPEAKER: Members are not ex-
pected to misuse the time of the House.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
| have not heard the question. Please repeat
it.

DR. ASIM BALA: | wanted to know
whether a Committee has been constituited
to look into the promotion prospects of the
faculty members of the All india Institute of
Medicai Sciences in the month of last July or
August. They have launched a movement
for the implementation of the new Assess-
ment Promotion scheme and staged a
Dharmna in front of the hon. Minister’s house
and submitted a memorandum. in response
to this the Minister had assured the faculty
members that he would constitute acommit-
tee to look into the matter and the committee
would submit its report within three weeks. |
asked the Minister whether such a commit-
tee had been constituted and if so, what are
the recommendations of the Committee.

MR. SPEAKER: Was a Committee
constituted and what are the recommenda-
tions, of the Committee is constituted?

SHRIM.L. FOTEDAR: itis afactthat a
Committee for promotion of the faculty
members of All India Institute of Medical
Sciences had been considered and the
Goveming Body had made certain recom-
mendations. These recommendations have
been considered by the Cabinet and these
are still under consideration.
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SHRI SOMNATH CHATTERJEE: Say
‘active consideration’

SHRI M.L. FOTEDAR: | can say that
they are under active consideration and |
hope we will be able to take a decision very

shortly.

DR. ASIM BALA: Whether these rec-
ommendations specify the date from which
the new scheme would be implemented in
order to preserve the seniority of the faculty
members?

SHRI M.L. FOTEDAR: So far as the
question of implementation of the recom-
mendations of the Committee is concerned,
these are also under the active considera-
tion of the Government and | would not like
to divuige it at this stage.

RAO RAM SINGH: Some kinds of the
treatment given in the All India Institute of
Medical Sciences are very expensive.

MR. SPEAKER: This is about promo-
tions of taculty members.

RAO RAM SINGH: Some kinds of the
surgical treatment is very expensive. Some
of the patients are asked to deposit Rs.
40,000 to Rs. 50,000. Is there any provision
for giving financial help to the poor people
that before the operation they are not asked
to deposit Rs. 50,000 which they cannot
possibly do? (Interruptions)

| must also, in this connection, con-
gratulate that the Ministers are giving de-

tailed and lengthy replies. (Interruptions)

MR. SPEAKER: I think the replies are in
proportion to the questions.

SHRIM.L. FOTEDAR: | think the ques-
tion pertains to promotions. The hon. Minis-
ter has asked a question — | mean the hon.
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Member, because | know him as a Minister
also.

The hon. Member has asked a question
whether any money has to be deposited in
the All India Medical Institute for conducting®
these operations. | would like to say ‘yes'.
There is ancther institution in Delhi for op-
eration and allother things, that is, G.B. Pant
Hospital, where the poor people need not
pay anything; and without paying anything,
they can go to the this hospital and conduct
these operations.

So far as the All india Medical Institute
is concemed, we provide free medical aid.
So far as the disposal and other imported.
drugs and other things are concemed, the
patients have to pay forthem. And there is a
provision that the Minister can give some-
thing out of the discretionary grant. | think, |
have not been failing in my duty and when-
ever any patient has come to me and | feel
that the patient is poor, | have been granting
very generously and very liberally to him
fromthe grantthatis available with me, tothe
maximum limit.

[ Translation)

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, | would like to know whether it
is a fact that committee constituted to sug-
gest the measures to bring about improve-
ment in the service conditions in AlIMS was
to submit its report within a specific period?
But Government should now ensure that it
may not take long time and the employees
are forced to restart their movement in dis-
gust. | would like to know from the Govern-
ment whether it would stick to its promise of
implementing and publishing the report
submitted by the concerned committee in a
time-bound manner?

SHRI M.L. FOTEDAR: This is the dici-
sion of the Committee.
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I think, it was awaiting my arrival in the
Ministry. | can assure you and this honour-
able House that the Prime Minister is very
keen to see that something is done about the
faculty members and others in the All India
Maedical Institute. | am also very keen to see
that something is done. | do not say anything
which | cannot do.

Sofar asthe ‘time-bound’is concerned,
you yourselves had wasted two years of this
country by supporting a Government which
was based on your legs....(Interruptions).
Otherwise this scheme could have been
implemented long long ago....(Interruptions)

SHRI A. CHARLES: The Al India Insti-
tute, being a prestigious institute, has vari-
ous facilities and these facilities should be
made available to the needy people, apart
from the VVIPs, all over the country. The
main problem of the Institute is over-crowd-
ing in the out patient department. | am happy
that in the answer it is given that it is
planned...(Interruptions)

MR. SPEAKER: Please do not read the
answer. | am not allowing you to repeat the
answer.

SHRI A. CHARLES: May | know from
the hon. Minister as recommended by the
Estimates Committee of the 8th Lok Sabha
and as answered here, given the time frame,
the overcrowding of the out patients depart-
ment will be removed and the real benefit is
made available to the poor people?

SHRI M.L. FOTEDAR: The hon. Mem-
ber and this august House should know that
the All Inida Institute is the premier institute
of excellence and it is a referral hospital. We
have taken a decision to restore its excel-
lence, restore its referral status. From that
point of view, | had myself laid the founda-
tion-stone of screening OPD and this Screen-
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ing OPD will be constructed In the next two
and a half years. After all these things are
done, | think, the referral status will be re-
stored and the medical care will be made
available to all those who need it.

SHRI SOMNATH CHATTERJEE: Mr.
Speaker, Sir, Ilheard - | believe correctly - the
Minister saying about two years of the earlier
rule. I think, his arithmetic or sense of calen-
dar is all wrong. Eleven months cannot be
two years. You supporterd the other Govern-
ment and bolstered it up.

| would like to know whether the deci-
sion to restore the referral character of this
hospital will result in restriction of the access
to this hospital by the ordinary people.

In the absence of better and improved
hospital facilities in other places, will this
decision not create difficulties for the com-
mon people of this country in having the best
of treatment?

SHRIM.L. FOTEDAR: Iwould like totell
the hon. Member that once the train gets
derailed, ittakes sometime to bring itbackon
the rail. 11 months rule has cost this country
a very long time. | need not go into
details....(Interruptions)

SOME HON. MEMBERS: What about
40 years?....(Interruptions)

SHRI M.L. FOTEDAR: Please have
patience. Let us come to the question of
patients, the needy people and the human
suffering. | may tell the hon. Member that All
Inida Medical Institute is the last resort in the
country for the patients. It is not the question
whether ordinary people go there or the elite
go there. There those people go who are
needy, who are patients whether they are
elite or whether they are common men and
the Institute will always remain open for
those who are poor and who need the medical
help.
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MR. SPEAKER: Next question. Shri
Mohan Singh. (Interruptions)*

MR. SPEAKER: This is not going on
record.

[ Translation)

Review of Rallway Fare and Freight
Charges
*167. SHRI MOHAN SINGH:
SHRI PHOOL CHAND
VERMA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether any commission has been
appointed for review of railway fare and
freight structure;

(b) if so, the details thereof; and

(c) the reasons for such review and the
terms of reference of the commission?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). a Railway Fare and
Freight Committee has been constituted to
make a comprehensive review of the fare
and freight structure. The Committee con-
sists of a Chairman, Vice-Chairman and a
Member. The tenure of the Committee is two
years.

(c) A statement is laid on the table of the
House.

STATEMENT

A comprehensive rewiew of the Rail-
ways rating principles and policies was last
undertaken by rail Tariff Enquiry Committee
in 1977. Keeping in view the operating and
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technological changesthat havetaken place
during the last decade and also the increase
in input costs, a further review of the rating
policy by a high level expert Committee is
now considered necessary.

The terms of Reference of the Commit-
tee are given bekow in a summarised form :-

Terms of Referece

To examine the entire gamut of present
fare and freight structure and other ancillary
matters, keeping in view the increase in cost
of operations, qui:antum and pattern of traffic
expected to be carried by the Railways,
changes in techinology, nationai transport
policy and overall economic development of
the country.

To particularly study, review and exam-
ine the following:

1. Passengjer Fares
2.  Goods Flates

3. Siding Charges
4.  Parcel Rates

5.  Rates and Miscellaneous Charges
for Militar y traffic and postal traffic.

6. Integrate d Intermodal Services
7.  Traffic Coostings

8. Railway Rates Tribunal; and to
make intevim recommendations on
any one or more subjects men-
tioned ab.ove as may be required
by the Mi vistry of Railways.

SHRI MOHAM SINGH: Mr. Speaker,
Sir, in the reply t) the question it has been
stated that a Rail Tariff Committee was
constituted in 1§77. but since the circum-

*Not recorded.
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stances have rapidly changed, therefore, it
is, now considered necessary to form a Ralil
Committee. The railway fares have been
continuously increased under political con-
straints and compulsions as against the
prescribed standards of Rail Tariff Commit-
tee during the last thirteen or fourteen years.
| would like to seek a clear assurance from
the hon. Minister to the effect that after the
receipt of report of Rail Tariff Committee in
future whenever any increase in railway fare
and freight charges will be made, it will be
made within the prescribed limits. Would the
hon. Minister will give a clear cut assurance
in this regard?

(English)

SHRI MALLIKARJUN: We have to wait
for two years. Once wa get the report of the
Committee, then the Government will exam-
ine it. However, the contention of the hon.
Member is that after having obtained the
report, whether, quite often we are going to
increase the freight charges. It all depends
uponthe circumstances prevailingthen. Now
| cannot say anything about it.

[Translation)

SHRI MOHAN SiINGH: Many projects
for the extension of railway network are
under consideration cif the Government and
some of them are being implemented. But
the work on these projects have been sus-
pended because of paucity of funds for
example Chhitoni-Bagzha railway bridge and
Konkon railway. | would like to know whether
the recently constitut'ed committee would go
into the question of raobiiisation of funds for
new railway bridges and Konkan railway as
also into the expenditure policies.

[English]

SHRI MALLIKARJIUN: So far as the
extension of the nelworik is concemned, itis a
different aspect. This committee is going to
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give a report about the fares and freight
charges and how it is to be and in what
structure because the cost of in put is going
up and there are technological changes.
Apart from that, the budgetary supportto the
Railway is getting reduced. Once it was 70
percent and now it has come down to 32 per
cent.

We have to mobilise our internal re-
sources. For that reason, this Committee
has been constituted to give a structure in
such a manner that the expansion of the
network of the railways or the operational
matters do not get hindrance.

[ Translation)

KUMARI VIMLA SHARMA: in his reply
to the question hon. Minister has submitted
that we would have to mobilise our resources.
| would like to know from the Hon. Minister
whether the huge amount of 254 crores
which has been written off would not have
been utilised in lowering or increasing the
railway fares? Has hon. Minister examined
this point?

[English)

SHRI M. MALLIKARJUN: Sir, the Gov-
emment is fully aware of the fact and strict
instructions have been given to the various
railways. Our resources will be intact and will
be utilised properly.

SHRI RAM KAPSE: The Suburban
Railway commuters have abitter experience
from the Tariff Committee which was ap-
pointed in 1977. It recommended that pas-
senger fares should be doubled in Bombay.
| would request the Minister to look into the
matter and see to it that the social structure
of Bombay is taken into consideration before
the Tariff Committee Report is approved by
them.

SHRI M. MALLIKARJUN: Sir, the
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Committee certainly takes the social and
economical structure into account and then
comes to the conclusion.

New Environment Policy

+
*169. SHRI MUKUL BALKRISHNA
WASNIK:

SHRIMAT!I VASUND-
HARA RAJE:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether the Government have for-
mulated new environment policy;

(b) if so, the salientfeatures thereof; and
(c) when it is likely to be implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH) : (a) to (c). A
statement is lald on the table of the House.

STATEMENT

Protection of the Environment has al-
ways been a major concern and has been
built Into all programmes, projects and poli-
cies taken up sofar. This hasto be a continu-
ing process. As part of this process, we have
to seek integration of environmental and
economic aspects in development planning;
lay stress on the preventive aspects in pollu-
tion abatement; promote technological in-
puts for reducing industrial pollutants and
increase reliance upon public cooperation in
securing aclean environment. Keepingthese
considerations in view draft policy State-
ment for abatement of Pollution and on
National Conservation Strategy and Policy
Statementon environment and development
are being prepared which will deal with

—  Promotion of poliution control
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with emphasis on praventa-
tion of pollution

Promotion of sustainable de-
velopment

Sustainable and equitable use
of national resources

Ptotection of the fragile and
sensitive eco-system and

Conservation of biological
diversity.

SHRIMUKUL WASNIK: Sir, in the reply
given by the hon. Minister, it has been stated
thatthe new policy will lay stress on preven-
tive aspects in pollution abatement. May |
know from the hon. Minister whetherthe new
Policy will provide subsidies to industrial
units forincorporating poliution free devices?
Secondly, whether the hon. Minister will lay
before the House the new policy during the
current Session?

SHRIKAMAL NATH: Sir, the new policy
is aimed at providing economic incentives.
There is a loan which has been negotiated
with the World Bank, which is being admin-
istrated by the financial institutions. We shall
give to small and medium industries 50 per
cent grant and 50 per cent loan for making
them viable for installing effluent disposal
and other poliution control equipment. For
large industry, it shall be on soft terms. I
shall be my-endeavour to lay the new Policy
on the Table of the House as and when it is
finalised.

SHRIMUKUL BALKRISHNA WASNIK:
Sir, my second Supplementary is; may |
know from the hon. Minister whether the
Government is aware that in Madras earlier
thisyear, aninternationaltraining programme
on environmental assessment and monitor-
ing was held and it was urged that the
Government should adoptthe notion of Gross
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Ecological Product to calculate the loss of
quality of life due to environmental degrada-
tion and, if so, the reaction of the Govemn-
ment?

SHRI KAMAL NATH: Slr, | do not spe-
cifically recall this Seminar but this informa-
tion | shall give to the Member separately.

SHRIMATI VASUNDHARA RAJE: Sir, |
would like to ask the Minister that as the
implementing agencies of this new environ-
ment policy will have to be the States of the
Union, what is being done to ensure consen-
sus on policy and coordination in implemen-
tation?

SHRI KAMAL NATH: Sir, attempts are
being madeto strengthenthe State Pollution
Control Boards. Just last week this House
has passed the Water Pollution Cess
(Amendment) Bill which, in fact, is to
strengthen the State Pollution Control
Boards, to give them greater resources so
that they can have a bigger and a better
infrastructure. The newpolicy we have circu-
lated to all Ministries. We have got com-
ments from prominent experts on this. Stillin
the meetings we are consulting a large
number of people. There is constant interac-
tion with the State Pollution Control Boards.
Just last week | held a National Conference
of State Environment Secretaries and Chair-
man of the State Pollution Control Boards. It
is as a result of the inputs being provided by
experts, which also includes experts from
the States, that we are formulating this pol-
icy.

SHRI MANORANJAN BAHKTA: Sir, |
would Ilke to bring to the notice of the Minis-
ter that there are certain ecological condi-
tions prevailing in some of the island territo-
ries. | would like to know that while formulat-
ing the environment policy, will he consider
the carrying capacity of such Island territo-
ries.
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SHRI KAMAL NATH: Sir, the Island
Development Authority was set up with an
integrated perception on development in the
islands. Certainly one of the points which my
Ministry is insisting on is the aspect of carry-
ing capacity. It is only on the basis of the
carrying capacity that the projects and other
aspects will be looked at.

MR. SPEAKER: Your reply is in posi-
tive.

[ Translation)]

SHRI SHARAD YADAV: Mr.Speaker,
Sir this questions pertains to Environment
Ministry, but | was looking for an opportunity
to ask a question about the environment of
this House. This House has become more
provocative. | would like to ask you, but | am
not involving you?

MR. SPEAKER: You are not allowed to
do so. | will not allow you.

SHRI SHARAD YADAV: | would like to
ask you a question.

_ MR. SPEAKER: You are to ask a ques-
tion from the Ministry and not from me.

SHRI SHARAD YADAV: Mr. Speaker,
through you and with your kind permission |
would iike to ask.........

MR. SPEAKER: It is not a question of
kindness, it is your right. You ask your ques-
tion.

SHRI SHARAD YADAV: This House
has been converted into a Film-studio. What
| want to say is that the quantum of debates
has already gone down in state Assemblies
and here in this House you have introduced
direct telecast system.

MR. SPEAKER: What are you asking is
being watched by the entire country. You are
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asking a different question which does not
arise out of the originai question.

SHRI SHARAD YADAV: You may
expunge it. But Irise to oppose it. | would like

[English]

MR. SPEAKER: Please come to the
question. The question is on the environ-
ment in the country.

[Translation)

SHRI SHARAD YADAV: Mr. Speaker,
this question is not inthat context. Iseek your
apology...... | would sit down. As regards this
experiment, | would like to ask with your
permission...

MR. SPEAKER: It is not so.

SHRISHARAD YADAV: Itis under rules
and reguiations. In this context........

[English)

MR. SPEAKER: Please come to the
question.

[ Translation)

SHRI KALKA DAS: Sir, Delhiis the third
most polluted city in the World. The main
cause of pollution is the factories in residen-
tial areas, old........

MR. SPEAKER: The question pertains
to the Nationai Environment policy, you
should ask question on it.

SHRI KALKA DAS: Delhi is the capital
of the country and it is the fourth most pol-
luted city of the World. Factories located in
residential areas, old vehicles, and depe-
letion of forests are among the main causes
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of poliution. | would like to know the scheme
chalked out by the Government to check
poliution in Delhi and the measures taken by
the Government in this regard and by what
time it is likely to come under control.

[English]

SHRI KAMAL NATH: Sir, as per some
estimates, Delhi is the fourth most poliuted
city inthe world. Vehicular poliution accounts
for at least 55 per cent of the poliutant load in
Delhi. The balance is of other pollutants like
industrial pollutants etc. Several steps are
being taken with regard to the vehicular
poliution. | have held meetings. There is a
committee being formed. There are training
camps. There is a question of technology. It
is not merely a question of doing away or
having our inspectors with a meter. It is a
question of technology. We need unleaded
petrol, we need catalytic converters, we need -
better technical performing engine. This is
on line. Certain standards have been set
which are to be met by 31st March, 1992,
This matter is receiving our attention.

SHRI E. AHAMED: The Government
will be taking numerous measures to control
the poliution. But there are proposals to set
up nuclear power plants in various parts of
the country for the generation of electricity.
And there is also stiff opposition to such
proposals. May | know from the hon. Minister
about the policy of this Government with
respect to the granting of the sanction to set
up nuclear power plants as proposed by

some State Governments?

SHRI KAMAL NATH: The setting up o:
nuclear plants is a highly technical matter. It
is done with inter-action with the Department
of Automic Energy who have all the knowi-
edge and with whorn the sciantific inputs are
available. Due consideration is given 1 this.
Nothing is done without proper examination
and proper consideration.
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[ Translation)

SHRI DEVENDRA PRASAD YADAV:
Hon. Speaker, Sir, hon. Minister has admit-
ted in his reply to the question that 55% of
environmental pollution is being caused by
Vehicular traffic. | would like to submit that
people are migrating from rural to urban
areas and this is adding to the vehicular
traffic and to the problem of pollution. | would
like to know from the hon. Minister whether
any expert advice or report has been sought
orany attempt has been madeto stop migra-
tion by creating. more job opportunities in
rural areas?

MR. SPEAKER: It is a question regard-
ing National policy.

SHRI DEVENDRA PRASAD YADAV:
The population in the cities would increase.
it would be doubled. The population of Delhi
and Calcutta has increased.

MR. SPEAKER: This is not a relevant
question.

[English)

DR. DEBI PRODAS PAL: The Govemn-
ment is anxious to remove environmental
poliution. Even the United Nations is thinking
of how to remove the environmental pollu-
tion in terms of armed conflict. May | ask the
hon. Minister as to what the Government is
thinking to do, if the environment is polluted
due to political poliution, particularly in the
city of Delhi?

MR. SPEAKER: This is disallowed. This
is misusing the time of the House.
[ Translation)

SHRI SURAJ MANDAL: Mr. Speaker,

Sir, Deforestation is one of the major causes
of poliution. The problem of environment is
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becoming bad to worse because of depe-
letion of forests. Through you, | would like to
know from the Government if it has any
programme to provide employment to the
people who are living near the forests as
these people are mainly responsible for fell-
ing of trees due to their starvation condition?
Does Government have any programme to
plant trees, other than Eucalyptus and Aca-
sia trees, having life span of twenty five to
thirty years? Sir | would like to know from the
Government whether Government has any
scheme to check pollution?

[English)

MR. SPEAKER: Will you protect the
interests of these tribes also while formulat-
ing your environmental policy.

SHRI KAMAL NATH: Sir, it is a very
valid question by the Member. A new policy
has been framed which takes into account
community participation. It is very relevant
today and the involvement of people in the
villages, of the panchayats or whatever it be,
community involvement in plantationis being
considered. There are several proposals
from States in this regard and we are looking
into this policy. This policy is being followed
at the moment.

SHRI JASWANT SINGH: Mr. Speaker,
Sir, the hon. Minister has informed that the
environment policy is yet to be formulated. |
would, therefore, like to ask two simple clari-
fications that inthe absence of an articulated
environment policy, on what basis is the
Govemment working? Is it working on the
basis of an ad-hoc non-policy? And if it is
working on an ad-hoc non-policy, how is it
administrating as an important Ministry, the
Ministry of Environment?

MR. SPEAKER: It is a new policy.

SHRI JASWANT SINGH: Yes, | know,
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Sir. So,  would like to know on what basis is
it working because thera is no old policy.

MR. SPEAKER: He is talking about tha
new policy.

SHRIJASWANT SINGH: Iknow sir. But
there is no articulated policy. ( Interruptions).
Secondly this is amoraimportant aspect, my
colleague has already earlier anquired about
it. For the implementation of any policy par-
ticularly the environment policy, the coop-
eration of the State Govemments is vital. No
policy relating to environment can possibly
be implemented unless the State Govern-
ments are party to the formulation of the
policy. | would, therefore, wish to ask the
hon. Minister what process has he con-
ducted to consult the various State Govern-
ments in the formulation of the new environ-

ment policy.

SHRIKAMAL NATH: Sir, | entirely agree
with the hon. Member that the cooperation—
not only cooperation but active coopera-
tion—of the States is important in the imple-
mentation of the environmental policy, there
is no doubt about it. In the new policy which
is being planned, which is being formulated,
interaction with the States is taking place
and it is in the process. | have not said that it
is being completed or that | am on the verge
of finalising it. We have Interacted with a
large number of people, we have been
through the process with the various Minis-
tries in the Central Government. We are
taking to the State Governments also and it
is still continuing, it has not stopped as yet.
Before we do finalise it, he would have
consulted the State Governments aiso.

SHRI AMAL DATTA: Consult Parlia-
ment also.

SHRIMATI BIBHU KUMARI DEVI: Sir,
is the hon. Minister aware that many tribals
have been dispossessed of their lands by
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the Central Forest Act of 19807 In Tripurawe
have the P.F. Act in operation as well as the
Forest Act. Thetribals living intha P.F. areas
have been dispossessed. Thers is no tree-
growing on these lands and these lands
have been cultivated by tribals for many
years. Therefore, the Land Revenue Depart-
mentofthe State and the Forest Department
are working with great disadvantage and all
the time contradictory to one another. s the
hon. Minister aware of this fact that tribals
have been dispossessed of the land?

SHRI KAMAL NATH: Sir, itis notonly a
question of Tripura. There have been re-
ports that tribals under irregular and illegal
possession of forest land prior to the Forest
Act coming in was there, and some of these
were classified as encroachers, they have
been removed from there. We are looking
into this matter.

SHRI NIRMAL KANTI CHATTERJEE:
Sir, is it in the perception of the Government
of india that the approach to environment
that is there in the developed countries is
different from that in the underdeveloped
countries?

Does the responsibility for keeping
environment improving devoive only on the
underdeveloped countries imposed by tha
developed countries of the world?

SHRI KAMAL NATH: | would like to
assure the hon. Member that none of the
developed countries will be able to impose
on us any of their procedures or methods.
We have our own environment policy. it will
be framed consistent with our national poli-
cies and national goals.

MR. SPEAKER: Question Hour is
over.
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WRITTEN ANSWERS TO QUESTIONS

[English)
Strike by engineers and pliots of indlan
Alrlines
*162. SHRI V.S.
VWAYARHAGAVAN:
SHRIYASHWANTRAOPATIL:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Line Engineers and
Pilots in the Indian Airlines went on strike
recently;

(b) if so, the reasons therefor;

(c) the number of flights deiayed/can-
celled/dislocated duetorthis strike especially
from Santa Cruz, Bombay;

(d) the iosses suffered, if any; and

(e) the remedial measures taken to
prevent such strikes?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) and (b). Aircraft maintenance engi-
neers of Indian Airlines had resorted to a“go
slow” in the first week of October, 1991 on
the issue of parity in pay with maintenance
engineers of Air India. Further some pilots
reported sick on the 3rd and 4th of Novem-
ber, 1991.

(c) Atotal of 398 flights were delayed.
Twoflights from Bombay were cancelled. 13
otherflights were combined into 6 flights and
one flights was withdrawn.

(d) ltis difficult to estimate precisely the
loss, particularly arising from delayed flights.

(e) The issue of parity in pay scales
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stands referred to the National Industrial
Tribunal. The management is also commit-
ted to enforce discipline and maintain good
industrial relations through close Inter-ac-
tion with workers.

Tralns without Brake-Van for Guards

*163. SHRIPRITHVIRAJ D. CHAVAN:
Willthe Minister of RAILWAYS be pleased
to state:

(a) whether many trains run without the
brake van for guards;

(b) whether this practice jeopardises
the safety of passengers; and

(c) if so, the remedial steps proposed to
be taken in this regard?

THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF): (a) to (c). No pas-
senger train runs without brake-van. How-
ever, due to operationai exigencies, goods
trains are sometimes run without brake-van
in exceptional circumstances. Wheneverthe
goods trains are run without brake-van, the
safety precautions prescribed as per extant
rules are followed to ensured safety. Goods
brake-van are being manufactured regularly
to provide adequate numbers to run allgoods
trains with brake-vans.

Homoeopathic Medicines

*168. DR. C. SILVERRA: Will the Min-
ister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether the manufacture of sub-
standard drugs has marred the progress of
homoeopathic system of medicine in the
country; and

(b) if so, the facts thereof and the action
proposed to be taken in this regard?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR):
(a) and (b). No, Sir. While the Homoeopathic
System of Medicine has made considerable
progress, the facilities for testing of drugs
have been developed only recently and
instances of drugs both indigenous and
imported not conforming to prescribed
standards have come to notice.

The following action has been taken by
the Government to improve the quality of
Homoeopathy drugs being manufactured
in the country:-

) Manufacture and sale of Homoe-
opathy medicines have been
brought underthe purview of Drugs
and Cosmetics Act 1940 in 1969.

i) Homoeopathy Pharmacopoea
Laboratory has been established
to lay down standards for Homoe-
opathy medicines and to carry out
tests. Action to further strengthen
the laboratory through provision of
sophisticated equipment is being
taken.

li) Homoeopathy Pharmacopoea
Committee constituted by the
Government has prescribed stan-
dards for 606 drugs andthese have
been published under Homoeo-
pathic Parmacopoeaof India. Stan-
dards for another 104 drugs are
under publication.

iv) Instructions to State Drug Control-
ler are issued by Drug Controller of
India to take appropriate action
under the provisions of Drugs and
Cosmetics Act whenever sub-stan-
dard drugs are detected.
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Singing of National Anthem and Na-
tional Song

SHRI K.H. MUNIYAPPA:
SHRI MUMTAZ ANSARL:

*170.

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether singing of National Anthem
and National Song has been discontinued
in some educational institutions in the coun-

try;
(b) if so, the reasons therefor;

(c) whetherthe Government propose to
make singing of National Anthem and Na-
tional Song in all schools compulsory; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). Some reports have
been received that the practice of collective
singing of National Anthem every day in
schools has been discontinued or limited to
a few occasions in some schools. Apathy is
likely to be the main reason forthe discon-
tinuance.

(c) and (d). The policy of the Govern-
ment on the singing of National Anthem has
been that there should be community sing-
ing of the National Anthem in all schools
every day. Orders regarding community
singing of national Anthem in all schools of
the country have been issued by the Gowt. of
India from time to time. Most recently, in
October, 1991, the Ministry of Human Re-
source Development (Deptt. of Education)
addressed all the Chief Minister and Lieu-
tenant Govemors to issue necessary direc-
tives for singing of National Anthem in
schools. However, noinstructions have been
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issued regarding the singing of the National
Song.

[ Translation)

Preservation of Arsbic & Perslan
Litarature

*171. SHRI RAM NARAIN BERWA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the names of the institutions set up
for preserving Arabic and persian ancient
literature and records, State-wise;

(b) whether the Government provide
adequate financial assistance to these insti-
tutions;

(c) whether the Government have re-
ceived any offer of financial assistance in
this regard from abroad; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) The Rampur Raza Library in
Uttar Pradesh and the Khuda Baksh Oriental
Public Library in Patna Bihar are the two
institutions which are preserving Arabic and
Persian literature and records and are
Funded fully by the Government of India.
There are other institutions either under the
control of the State Governments or man-
aged by private organisations preserving
Arabic and Persian literature are records.

(b) The Rampur Raza Library and the
Khuda Baksh Library are fully funded by the
Government of india. Applications received
from other institutions are financed ade-
quately under the existing scheme by the
National Archives of India.

(c) No, Sir.

(d) Question does not arise.
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[English)
Meeting of Population Growth

*172. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether there is any proposal to
convene ameeting of adherents of different
religions to discuss the need to control popu-
lation growth and seek their co-operationto
achieve the goal;

(b) if so, the time by which it is likely to
be convened; and

(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILIY WELFARE (SHRIM.L.FOTEDAR):
(a) to (c). The National Family Welfare
Programme is being implemented with the
willing participation of different sections of
our society. It is our endeavour to impart
greater thrust and communication efforts.
With this objective, a Draft Action Plan has
been formulated in consultation with the
representatives of the State Governments/
UTs Administration, which also highlights
the need for evolving a national consensus
in support of the programme. As the Family
Welfare Programme is to be made a mass
movement, cooperation of all sections of
society, including religious leaders, leaders
of political parties, leaders of social orgeni-
sations etc. would be sought for implemen-
tation of this Action Plan.

Ex-Gratia Pension to Retired Rallway
Employees

SHRI LAL K. ADVANI:
SHRI RAM KAPSE:

*173.

Will the Minister of RAILWAYS be
pleased to state:
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(a) whetherthe Fourth Pay Commission
had recommended ex-gratia pension to the
railway employees who had retired before
March 31, 198S; if so, the detalils thereof;

(b) whather this recommendation has
bean accepted;

(c) i so, the number of employaes so
benefited; and

(d) the number of empioyees yet to get
such benefits and the reasons for delay?

THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF): (a) and (b). The
Fourth Central Pay Commission had not
made any specific recommendation regard-
ing ex-gratia pension to retired railwaymen
alone. However, the Fourth Centrel Pey
Commission made a general recommenda-
tion that the CPF (Contributory Provident
Fund) beneficiaries who had retired prior to
31.3.1985 with a basic pay upto Rs.500/-
p-m. may be given an ex-gratia payment of
Rs. 300/- p.m. in addition to tha benefit
aiready received by them under the CPF
Scheme. They had also recommended that
the widows and dependent children of de-
ceased employees who are getting pay upto
Rs. 500/- p.m. may be given en ex-gratia
payment at 50% of tha above suggested
amount. The recommendation relating to ex-
gratia payment for living CPF retirees wes
not accepted by the Govermment for tha
reasons that such payment only to those
getting pay upto Rs. 500/- p.m.would be
discriminatory and would be also have wider
repercussions. The Government however,
hed accepted the recommendation for pay-
ment of ex-gratia of Rs. 150/- p.m. to the

windows and dependent of the deceased

CPF employees with the modification that it
would apply to all those who retired or died
whilein service prior to31.12.85without any
reference to the pay drawn. This general
decision for CPF amployees elso covered
the railway employees governed by SRPF
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(State Railway Provident Fund Rules (Con-
tributory).

(c) and (d). Do not arise as the recom-
mendation relating to ex-gratia to living
Contributory Provident Fund retirees has not
been accepted by the Government.

[ Translation)
Setting up of Surgery Centres

*174 SHRI BALRAJ PASSI:

SHRI RAJVEER SINGH:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whetherthe Government proposeto
set up special surgery centres for promoting
surgery in the country;

(b) if so, the locations thereof and the
time by which these are likely to be set up
particularly in Uttar Pradesh; and

(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L. FOTEDAR)
(e) No, Sir.

(b) Does not arise.

(c) ‘Health’ being a State subject, such
centres are to be set up by State Govern-
ments.

[English]

Copyright to Works of Rabindra Nath
Tegore

*175. SHRIMATIGEETAMUKHERJEE:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Govemment propose to
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extent the applicability of Copyright Act to
the works of Rabindranath Tagore for an-
other twenty years; and

(b) if so, the details and the reasons
therefor?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) and (b). The question of extend-
ing the term of copyright under the Copyright
Act, 1957 is under the consideration of
Government.

Ailds Control and Prevention

*176. SHRI V. SREENIVASAN

PRASAD:
SHRI M.V. CHAN-
DRASHEKARA MURTHY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whetherthe Union Government have
recently formulated any schme for AIDS
control and its prevention;

(b) if so, the details thereof and the
action proposed to be taken thereon;

(c) whether the World Health Organisa-
tion and USAID also propose to extend fi-
nancial assistance for AIDS control in India;
and

(d) if so, the details in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L.FOTEDAR):
(a) and (b). Yes, Sir. In September, 1991 the
Govemment of India prepared a compre-
hensive project proposal for prevention and
Control of AIDS in India. The proposal is
under consideration of the World Bank. The
outlay of the project is estimated to be Rs.
217.5 crores for the following component:
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1.  building surveillance and clinical
management capacity:

2.  promoting public awareness and
community education;

3. improving blood safety and pro-
moting rational use of biood;

4.  improvingfacilitiesfor diagnosis and
treatment of sexually transmitted
diseases; and

5.  strengthening programme manage-
ment capacity.

It is expected that the World Bank assis-
tance will be sanctioned in the first quarter of
1992

(c) and (d). Worid Health Organisation
will be providing technical support and a
financial assistance of US $ 3.5 milllion for
foreign studies, innovative programmes and
training. The USAID has also informally
indicated willingness to support the pro-
gramme for AIDS prevention and control.

Nomination in Educational institutions

*177. SHRI PAWAN KUMAR BANSAL:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Union Government
nominate students in certain educational
institutions in the country;

(b) if so, the details thereof and the
criteria adopted in this regard;

(c) whether the Government have is-
sued any uniform guidelines to the State in
this regard; and

(d) i o, the details thereof;
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THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) to (b). In order to help the
students form States and Union Territories
which lack adequate technical education
facilities, the Ministry of Human Resource
Development earmarks some seats for such
States and Union Territories in institutions
located in other States/UTs having these
facilities. Nomination against such seats are
done directly by the State/UTs for whom the
_ seats have been earmarked. In the broad
guidelines issued, the Ministry has advised
the States/Union Territories to give wide
publicity to the criteria and procedures of
selection and the mode of application among
the qualified candidates and also to take
into accountthe Statutory reservations. Some
seats have also been kept at the disposal of
the Ministry of External Affairs for making
allocation amongst the students from devel-
oping countries.

[Translation)

Conversion of Pahelja-Bhavnathpur
Lina (Blhar)

*178. SHRI CHHEDi PASWAN: Will
‘the Minister of RAILWAYS be pleased to
state: .

'(a) the main recommendations of the
survey report conducted by the Rail india
Technical and Economic Services Limited
(RITES) regarding gauge conversiofi of rail-
way line between Pahelja and Bhavnathpur
via Pipradih and Yadunathpur in Bihar,
submitted in May, 1991; and

(b) the action being taken by the Gov-
emment thereon?

THE MINISTER OF RAILWAYS (SHRI
C.K. JAFFER SHARIEF): (a) Ws Rail India
Technical and Economic Services Limited
were engaged by the Government of Bihar
for a feasibility study for a Broad-gauge line
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for Dehri-on-Sone to Bhavanathpur (101.8
Km). As per the study report recsived in
1990, the estimated cost of the project in Rs.
196 crores. The rate of retum in only 3.04%
and thus, the Project has been found not
remunerative. Consideration of the new BG

_line for only a part of the Project, namely for

Dehri-on-Sone to Pipradih (69 k) in two
phases, has been suggested by RITES for
development of the area.

(b) Further action on the report is to be
initiated by the State Government who or-
dered the study.

[English]
Disposal of Solid Wastes

*179. SHRIK.P. UNNIKRISHNAN: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether there is no legislation gov-
eming disposal of solid wastes, including
nuclear waste;

(b) if so, whether the Government pro-
pose to introduce legislation in this regard;

(c) whether the State Governments and
interested organisations have been consulted
in the matter; and

(d) if so, the details thereof? —

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).
Government have notified Hezardous
Wastes (Management & Handing) Rules,
1989, under the Environment (Protection)
Act, 1986 and Atomic Energy (Safe Dis-
posal of Radio-active Wastes) Rules, 1987,
under Atomic Energy Act, 1962.

(c) The State Government and con-
cemed agencies were consulted while fram-
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ing the Hazarous Wastes (Management &
" Heading) Rules, 1989. Any proposal final-
ised under Atomic Energy Act,1962. is not
referred to the State Governments.

(d) Salient features of Hazardous

Wastes (Management & Handling) Rules
are as below:

(i) The Rules apply to 18
categories of wastes as
indentified in the Sched-
ule annexed to the Rules.

(ii) Responsibility of genera-
tion of Hazardous Wastes
in respect of reporting,
applying for authorisation,
proper packaging, label-
ling and transportation has
been fixed.

(iii) Responsibilities of imple-
menting agencies like
State Governments and
State Pollution Control
Boards have been laid
down for identification of
disposal sites and au-
thorisation for handling of
and imports relating to
hazardous wastes.

Salient features of Atomic Energy (Safe
Disposal of Radioactive Wastes ) Rules,
1987 are as below:

(i) Disposal of radioactive
waste by any person is
not permitted without au-
thorisation from the com-
petent authority.

(i) Radioactive waste is to
be disposed of in accor-
dance with the terms and
conditions laid downinthe
authorisation.
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(iii) No radioactive waste is
permitted to be disposed
of inany locationdifferent
fromthose specifiedinthe
authorisation.

(iv) No radioactive waste is
permitted to be disposed
of in quantities exceeding
thoseinthe authorisation.

v) Information to be fur-
nished while applying for
authorisation has been
prescribed.

(vi) Duties of the persons
authorised to dispose of
radioactive wastes have
been laid down.

(vii) Duties of competent au-
thority for issue and
cancellation of authorisa-
tion and inspection of the
premises of the author-
ised person have been
laid down.

Functioning of Government Hospltals/
Dispensaries in Dethi

“180. SHRI JEEWAN SHARMA: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the attention of the Govern-
ment has been drawn to the news-item
captioned * Delhi Administration adopts dual
standards “ appearing in the Times of India
dated September 30, 1991:

(b) if so, the facts thereof and the action
taken or proposed to be taken in this regard;
and

(c) the number of surprise/routine visits
made to the hospitals/dispensaries by the
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senior officials of the Ministry, Delhi Admini-
straton and MCD/NDMC during the last
three years and the action taken on the
daficiancies noticed?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L.FOTEDAR):
(a) Yes, Sir.

(b) Dual standards hava not been
adopted by Delhi Administration. Regard-
less of whether a death takes place In @
private clinic Nursing Home or a Govern-
ment Hospital warranting a probe, appropri-
ate action is taken forthwith.

(c) Directorate of Health Services, Delhi
Administration made 613 surprise/routine
visits of the dispensaries/hospitals under
them. Officers of Central Government Health
Scheme made 502 such visits of C.G.H.S.
dispensaries. Director General of Health
Services/Additional Director General of
Health Services pays atleast 6 visits @ week
1o the hospitals. Similar checks are made by
the officers of Delhi Municipal Corporation
and New Delhi Municipal Committee. Regu-
lar follow up is being done to rectify the

Treatment of Patients at AIIMS, New
Dol -

*181. SHRI BHOGENDRA JHA: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleasedto refer to the reply
given on August 26, 1991 to Unstarred
Question No. 4341 and state:

(a) the details of the total number of
patients referred to All India Institute of
Medical Science (AlIMS) during the last
three years, State-wise;

(b) the number of patients who died
while undergoing treatment at the AlIMS
during that period; and

(c) the remedial measures taken to
Improve its functioning?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRIM.L.FOTEDAR):
(a) and (b). The available information of the
total no. of admitted patients to the AlIMS
Hospital during the last three years, state-
wise and the total no. dpationtswhodmd

deficiencies noted during such visits. are given below:-
State-wise admissions 1988-89 1989-90 1990-91
Delhi 27965 27144 25426
Utter Pradesh 7263 7218 4991
Haryana 3653 3643 2083
Punjab 362 286 276
Rajasthan 689 675 463
Other States 3759 4180 9822
Other Countries 275 286 243
- Total: 43966 43432 43304
No. of deaths 1850 1907 1786
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(c) Constant endeavour is made to
improve the functioning of AlIMS hospital by
up-dating medical equipment and making
available the latest medical technology, in-
creased and improved medical facilities and
services to provide better patient care.

CGHS Dispensary In Nand Nagrl and
Dlishad Garden, Delhi

1818. SHRI PIUS TIRKEY: Will the
Minister of HEALH AND FAMILTY WEL-
FARE be pleased to refer to the reply given
on September 9, 1991 on Unstarred Ques-
tion No. 6260 and state:

(a) the names and addresses of author-
ised Medical Attendants in the Nand Nagari
and Dilshad Garden areas;

(b) whether any consultation fee etc.
has been prescribed and to be paid in such
cases;

(c) if so, the details thereof; and

(d) the steps proposed to be taken for
the reimbursement of the fees paid by the
Government employees?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) The Ministry of Health
and Family Welfare has not appoint any
Authorised Medical Attendants In Nand
Nagari and Dilshad Garden for the employ-
ees of this Ministry so far.

(b) Yes, Sir.

(c) In States/UTs where. the Govern-
ment have prescribed fees to its medical
officers, it is given as per the rates pre-
scribed by that Government.

In States/UTs where the Government
have not prescribed any fees to its medical
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officers, the consultation fee is given as
under:-

(i) Non Gazetted employees whose pay
is upto Rs. 1200/- p.m. Rs. 2 /-per visit.

(ii) Non-Gazetted employees whose pay
is more than Rs. 1200/- p.m. but less than
Rs. 2500/-p.m. Rs. 4/-per visit, ifthe medical .
graduate is consulted, and Rs. 2/- per visit if
the medical liceritiate is consulted.

(d) The rates of fees detailed in (c)
above are reimbursable as per the provi-
sions underthe Rules subject to otherterms
and conditions prescribed thereof.

[Translation]
Supply of Chioroquine Tableta by IDPL

1819. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the reply
given on August 26, 1991 to Unstarred
Question No. 4355 and state:

(a) whether the requisite information
has since been collected; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTY OF HEALTH AND FAMILY WEL-
FARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) Yes.

(b) During 1989, no direct for purchase
of Chloroquine Tablets was placed by the
Directorate of National Malaria Eradication
Programme on India Drugs & Pharmaceuti-
cals Ltd (IDPL). On 9.10.90 an order for
supply of 200 millions Chioroquine Tablets
was placed by Director NMEP on M/s IDPL.

The Departmentof Chemicals and Petro
Chemicals have stated that a sum of Rs.
9.02 lakhs was paid to M/s Neel Madhvan
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Consultants Private Lid. as per the terms of
the agreement between IDPL and M/s. Neel
Madhvan Consultants Private Ltd. That
Department had further informed that the
Department of Public Enterprise had been
asked to look into the matter to advise them
on further course of action. The Department
of Public Enterprises have not yet com-
pleted the study and have therefore not
tendered any advice so far.

[English]

Ralds by Food Inspectors

1820. SHRI TARA CHAND KHANDEL-
WAL: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether anumberof raids had beerf
conducted and samples lifted by the Food
Inspectors of the department of prevention
of Food Adulteration, New Delhi during the
last one had a half years; and

(b) if so, the details thereof and the
remedial steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTY OF HEALTH AND FAMILY WEL-
FARE (SHRIMAT] D.K. THARADEVI
SIDDHARTHA): (a) and (b). As per the
information recgived from Delhi Administra-
tion the Department of prevention of Food

Adulteration, had carried out 268 inspec- -

tions and lifted 784 samples during the last
one had a half years (April, 1990to October,
1991), out of which 118 samples were de-
clared adulterated/misbranded.

The Department of Food Adulteration,

Delhi has been organising educational
campaigns for Vendors.

[Translation}
Endanger to Vegetations
1821. SHRIGOVINDRAO NIKAM: Will

the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a)whetherasurvey reportedthat nearly .
5000 vegetations are indanger of extinction/
destruction;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken by
the Government for the protection of these

vegetations?

THE MINISTER OF STATE IN THE -
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) According
to Botanical Survey of India, about 1500

species of flowering plants are in danger of

(b) The reasons are:

() increasing biotic pres-
sure,

(i) impact of developmental
projects on environment.

(c) The Government have taken follow-
ing steps:

(i) Restriction in diversion of
forestland for non-forestry
purpose under the Forest
(Conservation Act, 1980);

(i) The Wildlife (Protection)
Act 1972 has been
amended to include wild
flora alongwith wild fauna

(iii) Special programmes of
conservation for man-
groves and wetliands have
been launched.

[English}

Deatha in Hospitals

1822. SHRI RAIJNATH SONKAR
SHASTRI:
SHRIMADAN LAL KHURANA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(e) the numberofdeaths inthe Govem-
ment hospitals in Delhi during 1989 to 1991
till date, year-wise and hospital-wise; and

(b) the reasons for these deaths and the
number of out of them invastigated and the
outcome thereof?

THE MINISTER OF STATE IN THE
MINISTY OF HEALTH AND FAMILY WEL-
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FARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) A Statement showing
the number of deaths in major hospitals in
Delhi during 1989 1991 is enclosed.

(b) The cause of death varies from pa-
tient to patient. No post-mortem is con-
ducted to ascertain the cause of each death

inthe hospitals except in medico-legal cases.
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Translation]
Bungling of Tickets of Thane Station

1823. SHR! GEORGE FERNANDES:
Will tha Ministar of RAILWAYS be pleased
fo state:

(a) whether tha inquiry has bean com-
pleted into the case of bungling of booking
staff of Thana Station in the first class
season tickets of Bombay Suburban Rail-
ways in September, 1990;

(b) if so, the details thareof; and

(c) it not, the time by which the inquiry
report is likely to be received?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (@) to (c). In a preventive check
on 20.12.1990, af outsiderin possession of
148 fake quarterly/monthly season tickets
was caught within Thane booking office. He
was handed over to Government Railway
Police at Thane for prosecution. A prelimi-
nary enquiry was conducted and criminal
case No. SCR/574/90 under section 420,
467 .and 468 of the Indian Penel Code was
registered by the Government Railway Po-
lice, Thane against the persons invoived.

[English)
National Mental Health Programme

1824. SHRI SYED SHAHABUDDIN:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the reply
given on August 26, 1991 to Starred Ques-
fion No. 560 and state:

. (a) the estimated number of mentally
abnormal persons in the country requiring
hospitalisation or institutional confinement;

(b) the total number of beds available in

Written Answers 74

the mental hospitals or in special wards of
general hospitals as on April 1, 1991, State-
wise;

(c)the total number of additional capac-
ity to be created under the National Health
Programme; and

(d) the extent to which the creation of
additional capacity is to be funded or subsi-
dised by the Union Government and other
agencies?

THE MINISTER QF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARADEVI
SIDDHARTHA): (a) his estimated that about
16-20 persons per thousand of the popula-
tion are affected by various mentaldisorders
at any point of time. The number of patients
who require admission are guided by many
factory like acuteness of the iliness, lack of
family support, availability of the early mental
health care and for diagnostic and thera-
peutic purposes. The numbsrof such admis-
sions is never static but a flexible compo-
nent.

(b) Statement-1 of Mental/Psychiatric
hospitals in India, along with theirbad capac-
ity as on 1.1.87 is-enclosed.

Statement-Il of Mental Hospital for fur-
ther studies in India on Psychiatry is also
enclosed.

Statement-lil of Psychiatry Departments
in the Medical Colleges in India is also at-

tached. The bed capacity of psychiatric units
is 10-30 beds. The above figures do not
include psychiatric beds in private and other
public sector Institutions.

(c) and (d). Under the National Mental
Health Programme, the focus is on improv-
ing the existing mental health services inthe
country and on training of adequate number
of manpower in the field of Mental Healh.
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[ Translation)
Jot Engine Workshop of indian Alrlines

1825. SHRI SANTOSH KUMAR
GANGWAR:
SHRI SANAT KUMAR MAN-
DAL:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the details of the work undertaken in
the Jet Engine Workshop of the Indian Air-
lines and the amount of foreign exchange
spent thereon;

(b) whether the workshop is being fully
utilised; and

(c) whether the workshop will also
vperate in the future and if so, the details in
this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHARAO SCIN-
DIA): (a) The Jet Engine Shop of Indian
Airlines presently undertakes hot section
inspection and rectification of JT8D-17A
engines fitted on Boeing-737 aircraft. The
foreign exchange component of the work
amounts to US $ 4.5 million.

(b) The shop will handle maintenance
and overhaul work in phases and as on
date, 15 engines of JT8D type have been
rectified by the shop.

(c) Yes, Sir. The shop will progressively
take overall work relating to JT8D engines
and will also handle rectification work and
module changes of V-2500 engines fittedon
A-320 aircraft.

Appointment of CMD for Alr India
1826. SHRI SHIV SHARAN VERMA:

Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

~ DECEMBER 3, 1991
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(a) whether the Government have ap-
pointed a regular Chairman-cum-Managing
Director for the Air India;

(b) if not, the reasons therefor; and

(c) the time by which this post will be
filled up? .

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) to (c). Shri Y.C. Deveshwar has
been appointed as Chairman-cum-Manag-
ing Director of Air India in the pay scale of
Rs. 9000-250-10000 for a period of five
years with effect from 13.11.1991.

BrMges at Gurpa and Gazandi Stations

1827. SHRI BHUBHANESHWAR
PRASAD MEHTA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is any proposal to
construct overbridge at Gurpa and Gazandi
stations on Grand Chord rail line due to
traffic jam of trains and pedestrian traffic
there;

(b) it so, the details thereof; and
(c) i not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) The State Government has not so far
sponsoredto the Rallways proposals forthe
facility, duly consenting to bear the cost, as
per rules.

[English)
Avenues of Advancement in DLW
1828. SHRI RAJNATH SONKAR

SHASTRI: Will the Minister of RAILWAYS
be pleased to state: '
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(a) whether the Ministry have received
representations regarding avenues of ad-
vancement in the Store Department of the
{Ciesei Locomotives Works, Varanasi;

(b) if so, the details thereof; and
(c) the action being taken thereon?

THE MINISTRY OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) and (b). No specific repre-
sentation regarding avenue of advancement
has been received. However, a demand for
creation of new category of principal Depot
Store Keeper in scale Rs. 2375-3500 was
raised in the Staff Council Meeting of DLWin
September, 1991, The demand included
upgradation of 85% of posts of Ward Keep-
ers as Depot Store Keeper Gr1& Ii.

(c) The demand was discussed and not
found feasible of acceptance.

[Translation]

Halt of Shatabdi Express at Sonepat
and Panipat

1829. SHRI DHARAMPAL SINGH
MALIK: Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Government propose to
stop Shatabdi Express running from Kalkato
New Delhi at Sonepat atid Panipat stations
in view of industrial importance of these
stations; and

(b) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

() Does'not arise.

AGRAHAYANA 12, 1913 (SAKA)

Written Answers 118
[English)

Administration of Suburban and
Mainline Sections

1830. SHRI RAM NAIK: Will the Minis-
ter of RAILWAYS be pleased to refer to the
reply given on August 20, 1991 to Unstarred
Question No. 3434 regarding income and
expenditure of Central and Western Rail-
ways and state the details of perameters for
segregating common expenditure and eam-
ings on suburban and mainline section?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): The segregation of common
revenue working expenses between the
suburban and mainline sections is based on
the output of traffic units computed interms
of Gross Tonne Kilometers, Train Kilometers
and related utilisation of manpower and
assets like, terminals, track, signalling and
telecommunication and overhead equip-
ments etc. , in the form of depreciation and
interest. Eamings from suburban services
are maintained separately.

Air Flights Between India and U.S.A

1831. SHRISANATKUMARMANDAL:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the American Delta Airlines
has been allowed to operate its flights from
India;

(b) it so, the number of flights permitted,
their frequency and the terms and condi-
tions therefor;

(c) whether all these flights will operate
from Bombay to U.S.A or Europe

(d) whether before granting permission,
any assessment was made about its imoact
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onthe internationaliratiicireight of the Air
India; and

(e) i 50, the outcome thersof?

THE MINISTER OF CIVJL. AVIATION
AND TOURISM (SHRIIIAN‘IAVRADSDN
DIA): (a) 1o (c). The Govemment of United
States of America has dosbnahd DELTA
Air lines as their carrier in place of PANAM.
& has started operating three flights a week
on the route New York-Frankfurt-Bombay
and vice versa and three flights on the New
York-Frankfunt-Delhi and vice versa.

Malaria and Dengu Fever Patients in Deibi

1832. SHRI VIJAY NAVAL PATIL: Wil

Welhin daogeny 120

mmardmmmmvm
FARE be plessed 10 siale

() the pumber pf maleria dn dengu
MMWhMMQMM
thres years and the reasons thersfor; and

() the action taken or proposed to be
taken 10 eradicate these disenses?

THE MRUISTER OF STATE N THE
MINISTRY QF HENLTH AND FAMILY
WELFARE (SHRIMAT! DK. THARA DEVI
SIDDHAme (3) The number of malaria
and Dengu Fever cases reported from the
Union Teyritory of Dethi During the last three
years is as under:

No. of No. of
Year Malaria Cases Dengu Cages
1988 14,432 22,897
1989 10,761 7.202
1990 12,044 702
1991 10,240 406
(upto Oct.)

The spread of Malaria and Dengu
Fever can be attributed to accumulation of
water at construction sites, unsatisfactory
water disposal and improperly maintained
drains etc.

(b) The following specific steps are being
taken to control the spread of these dis-
eases:

- Controlof mosquito breedingthrough
environmental mainpulation.

- Source reduction, sanitation, water
disposal and introduction of larvivo-

- Treatmentwith chemicals on weekly
mtetvdsinalﬂ\o breeding sources
otmoquibs

- Selective space spray with chemicals
in and around areas where cases
have bean detected.
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Pamage to Palam Trees in Andhra
Pradesh

1833. SHRI DHARMABHIKSHAM: Will
the Minister of ENVIRONMENT AND
FOROESTS be pleased to state:

(a) whetherthe Government of Andhra
Pradesh has rquested the Union Govemn-
ment to assist in controlling the new disease
causing damage to palm trees etc; and

(b) the action taken by the Union Gov-
emment on the request?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) and (b).
No, Sir. The Central Government have not
received and such request from the Govern-
ment of Andhra Pradesh.

Referring Patients to Private Nursing
Homes

1834. SHRI GURUDAS KAMAT: Will
the Minister of HEATH AND FAMILY WEL-
FARE be pleased to state:

(a) whether the Government have de-
cided to refer the patients on waiting list for
testingin hospitals to private nursing homes
for sophisticated testings; and

(b) if so, the details thereof including th
criteria fixed therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) No, Sir.

(b) Does not arise.

Reservation of SC/ST Candidates in
Medical Colleges

1835. SHRI GOVINDA CHANDRA
MUNDA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

AGRAHAYANA 12, 1913 (SAKA)
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(a)the percentage of quota reservedfor
SC/ST candidates for admission in medical
college;

(b) the details of the candidates admit-
ted under this quota during each of the last
three years, medical college-wise;

(c) the details of the action taken/pro-
posed to arrange coaching for SC/ST candi-
dates for admission in medical college; and

(d) the details of the amount spentinthe
last three years in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) to (d). The Central
Government have prescribed the reserva-
tion percentage of 15% and 7.5 for admis-
sion of Scheduled Caste and Scheduled
Tribe students respectively (total - 22.5%) in
the various medical colleges under its con-
trol. So far as the State Governments are
concerned, the percentages of reservation
vary depending upon the proportion of SC/
STs in their total population. So far as the
institutions under th control of the Central
CGovernment are concerned, the information
regarding the total number of seats and the
actual number of seats filled by candidates
belonging to SC/ST during the last three
years is given in the attached Statement.
The Ministry of Welfare is the nodal Ministry
in the Government of India regarding the
welfare of SCs/STs. It has circulated a
centrally sponsored. “Coaching and Allied
Scheme”in 1989 to the States/UTs/ Univer-
sities for providing assistance to the State
Govermnments for arranging special coach-
ing facilities for SC/ST candidates from low
income bracket to prepare them for admis-
sion to medical and engineering courses.
That Ministry had incurred an expenditure of
Rs. 2.78 lakhs during 1989-90 and Rs. 3.46
lakhs during 1990-91 under the scheme.
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Backlog of and ST Vacancles

1836. SHRI KRISHAN DUTT SUL-
TANPURI: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state:

(a) the backlog of vacancies of posts
reserved for scheduled castes and sched-
uled tribes in his Ministry in the beginning of
current year;

(b) progress made in filling up these
reserved posts during the last three months;
and

(c) the time by which the rdmaining
reserved posts are likely to be filled up?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) Scheduled Castes - 1

Scheduled Tribes - 8

(b) One post of Scheduled Tribes filled
up in April, 1991

(c) Vacancies have been communicated
to the Department of Personnel & Training,
which control the services, for nominating
suitable candidates.

Working Women's Hostels in Kerala

1837. SHRITHAYILJOHN ANJALOSE:
Will the Minister of HUMAN RESORCE
DEVELOPMENT be pleased to state:

(a) the amount sanctioned by the
Government for the construction of working
women's hostels in Kerala; and

(b) the number of working women's
hostels proposed to be constructed in Ker-
ala during 1991-92 alongwith the details
therefor;

DECEMBER 3, 1991
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THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT DEPARTMENTS OF YOUTH
AFFAIRS AND SPORTS AND THE DE-
PARTMENT OF WOMEN AND CHILD
DEVELOPMENT (KUMRI MAMATA BAN-
ERJEE): (a) As amount of Rs. 10.93 crores
has been sanctioned to various voluntary
and other eligible organisation towards
construction of hostel buildings for 102
Hostels to provide accommodation to 8725
working women with day care centre facili-
ties for 1535 childrenin 54 hostels in Kerala,
since the inception of the Scheme of
Assistance for Construction of Hostel Build-
ingfor Working Women with Day Care Centre
for Children in 1972-73.

(b) State/Union-territory-wise allocation
of projects is not made under the Scheme.
Projects are sanctioned on the basis of
complete applications received from volun-
tary organisations through the State Gov-
ernment/Union Territory Administration
concerned.

Blind Chiidren in Country

1838. SHRI K. PRADHANI:
SHRI PARASRAM BHARD-

WAJ:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Government have con-
ducted any survey to determine the number
of blind children below 5 years of age;

(b) if so, the details thereof, State-wise;

(c) whetherthe Government have also
sought the advice of Medic 1 Experts in this
regard; and

(d) if so, the details thereof including the
recommendations/suggestions made in this
regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) and (b). The ICMR had
conducted a collaborative study on blind-
nessin 1971-74in 7 different centres repre-
senting 7 different regions of the country for
children less than 7 years of age. Their
findings are as under:

Persons covered: 81,100
Blind persons: 61
Prevalence rate per

1000 populati  0.75

(c) and (d). As per expert advice, severe
vitamin ‘A’ deficiency being an important
cause of blindness among small children, a
programme of prophylaxis against blind-
ness due to vitamin ‘A’ deficiency among
children was started. Under this programme
sofar, intensive doses of vitamin ‘A’ ( 2 lakh
international units ) are given to children in
age group 1-5 years at six month intervals.
However, as pe expert advice, the schedule
is being revised to give are does of vitamin
‘A’ (1 lakh international units ) at 9 month of
age and subsequently 2 lakh international
units every six months upto 3 years to

age.
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Rehabllitation of Leprosy Patients
1839.

SHRI. B. DEVARAJAN:
SHRI K. PRADHANI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the total number of Leprosy Reha-
bilitation and Promotion Units, State-wise;

(b) whether some voluntary organisa-
tions are also engaged in medico-socialand
vocational rehabilitation of leprosy patients;
and

(c) if so, the number thereof, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) There are 25 Leprosy
Rehabilitation and Promotion Units. The
State-wise distribution is given in the State
attached.

(b) Yes, Sir.

(c) Underthe National Leprosy Eradica-
tion Programme, 16 leprosy .Rehabilitation
Promotion Units functioning in voluntary
organisation sector are engaged in rehabili-
tation of Leprosy affected persons. The State-
Wise distribution is at Annexure.

STATEMENT

National leprosy Eradication Programme

Number of LRPUS Units

SI.No StateUT Total V.o
No. Sector
LRPUs LRPU

1. Andhra Pradesh 1 1

2. Arunachal Pradesh 0 0
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SI.No =" StatetUT Total V.o
No. Sector
LRPUs LRPU

3. Assam 0 0

4. Bihar 2 2

5. Goa 0 0

6. Gujarat 0 0

7.A Haryana .2 2

8. Himachal Pradesh 1 0

9. J&K 0 0

10. Karnataka 6 3

1. . Kerala 1 0

12. Madhya Pradesh 1 0

13. Maharashtra 2 2

14. Manipur 1 1

15. Meghalaya 0 )

16. Mizoram 1 0

17. Nagaland 0 0

18. Orissa 2 1

19. Punjab () 0.
20. Rajasthan "0 0

21. Sikkim’ 0 0

22. Tamil Nadﬁ 1 e

23, _ Tripura 0 0

24.

l_Jttar Pradesh .
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SLNo StateUT Total vo
No. Sector
LRPUs LRPU

25 ‘Woest Bengal 1 1

26. A& Nisiand 0 0

27. Chandigarh 0 0

28. D & N Haveli 0 0

29. Daman & Diu 0 0

30. Dethi 0 0

31. Lakshadweep () 0

32, Pondicherry 2 1
2. 16

Production of Firewood eration underthe 20 Point

1840. SHRISRIBALLAV PANIGARAHI:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

\ (a) whether country is likely to face a
ﬁrowood crisis by 2000 AL due to decroaso
in production of firewood;

(b) if so, the steps being taken to meet
the situation?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) At the
current rate of population increase, there is
likely to be a large gap between production
and demand of firewood by 2000 A.L.

(b) The Govemmentof Indla have takon
following steps:

(1) A massive afforestation
- " programme is. under op-

Programme, and affores-
tation over 8.8, million
hectares has been car-
ried out.

) " Fuelwogd saving devices
such asfuel efficientchul-
lahs, Vanjyoti and im-
proved crematoria are
being ‘encouraged- by
providing subsidiesffinan-
cial incentives.

(3) Financial incentives/sub-
sidies are also being
provided to encourage
and popularise the use of
bio-gas, solar cooker,
electric crematoria, etc.

Recovery of Raliway Dues from SEBs
1841. DR. VASANT NIWRUTTI
PAWAR: Wilithe M:mslorofRAlLWAYS be
pleased to state:
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(a) the yearly freight collection from
power stations and State Electricity Boards;
and

(b) the outstanding amount to be col-
lected from these units and the action pro-
posed to be taken for speedy recovery ofthe
dues?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHR! MAL-
LIKARJUN): (a) and (b). The information is
being collected and will be laid on the table
of the Sabha.

-Pending Power Projects of
Orissa

1842. SHRI GOPINATH GAJAPATHI:
Will the Minister of ENVIRONMENT OF
FORESTS be pleased to state:

(a) the number of pending power proj-
ects of Orissa for the environmental clear-
ance;

(b) whether there has been an inordi-

nate delay in the clearance of these propos-

als;

(c) it so, the reasons for delay in clear-
ing the project; and

(d) the steps taken to expedite the
clearance of those projects?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) A project
relating to a captive power plant of the
National Aluminium Company is pending for
environmental clearance.

(b) No, Sir.

(c) and (d) Do not arise.

DECEMBER 3, 1991
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Reconstruction of Bridges st Mylam

1843. SHRI KODIKKUNIL SURESH:
Wilithe Minister of RAILWAY'S be pleasedto
state:

(a) whether the Government propose to
re-construct the old overbridges at Mylam
and Nedumpaykulam on Quilon-Madras
meter-gauge line;

(b) it so, when this work is likely to be
started; and

(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a) No, Sir.

(b) and (c). The State Government has
indicated their desire for the over-bridge to
be rebuilt, in order to improve the alignment
of approach roads. The work can, however,
be undertaken by the Railways on deposit
terms after the necessary formalities are
completed and the estimated cost of the
work deposited by the State Government.

Development of Kottayam Station,
Kerala

1844, SHRI PALA K.M. MATHEW: Wil
the Minister of RALWAYS be pleased to
state:

(a) whether there is any plan to provide
necessary passenger facilities alongwith
shaded platforms at Kottayam station In
Kerala;

(b) if so, the details thereof and when
the construction work of such facilities is
likely to be completed; and

(c) i not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-
LIKARJUN): (a)to (c). Passenger Amenities
at stations are provided as per prescribed
norms based on the voluma of traffic dealt
with subject to availability of funds and rela-
tive needs of various stations. Works of
raising the platforms to high level and
extension of platform sheds on platforms
No.2 and 3 have already been taken upand
the same are expected to be completed
during 1992-93.

Cleaning of Yamuna

1845. SHRIMAT! DIPIKA CHIKHLIA:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the détails of the preliminary project
proposals for various poliution abatement
schemes with particular reference to clean-

ing of Yamuna approved by the Union
Government so far;

(b) whether the work of cleaning has
been started;

(c)' if so, the detalils thereof and the cost
involved therein; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAL NATH): (a) to (d). The
scheme for pollution abatement of river
Yamuna is under formulation. Details In this
regard are being worked out.

[Translation)

Selzure of Spurious and Sub-Standard
Drugs

1846. SHRI DAU DAYAL JOSHI: Will
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the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the details of the sub-standard and
spurious drugs seized from January 1989to
October 1989, State-wise, and the action
taken against the blacklisted companies;

(b) whether complaints of deaths dueto
the said spurious and sub-standard drugs
have been received;

(c) if so, whether the Government pro-
posa to enact any legislation in this regard;
and

(d) if so, by what time and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI D.K. THARA DEVI
SIDDHARTHA): (a) As per the information
available, a statement giving details of
spurious and substandard drugs reported
during the years 1988-89 and 1989-90 is
attached. ‘

Action against companies manufactur-
ing spurious/sub-standard drugs istaken by
the State Governmentas perthe provisions
of the Drugs and Cosmetics Act and Rules
thereunder.

(b) No complaints of deaths due to
spurious or substandard drugs have been
reported during 1989.

(c) and (d). To strengthen the punitive
measures, the Drugs & Cosmetics Act was
amended in 1982 to include imprisonment
for a term of not less than 5 years extending
to aterm of live and with fin of not less the
tonthousnad rupees for manufacture, sale of
distribution of a drug which is likely to cause
beath or grievous hurt..
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